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ORDER 

B.P.Singh, A.M.  

This MA has been filed for making amendment in the OA 

in paragraph 4.2 as stated in paragraph 1 of the MA. Ld. counsel 

for the respondents submits that they have no objection to such 

prayer. 

2. 	Prayer is allowed. Necessary amendments be carried 

out. 

. There were a number of MA5 filed in this OA namely MA 

278/02, MA 81/02, MA 82/02 and MA 406./02 and all of them were 

disposed of by a common order dated 27.9.02. From the perusal of 

the order it is clear that the order passed in OA 605/97 has not 

been complied with by the respondents. They should first comply 

with the order. Then the question of fixing the date in the OA 

will arise. 

The oresent MA stands disoosd of,. - --------------.-.-----.- 
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